IN THE CENTRALIADMINISTRATIVE TRIBUNAL : HYDERBBAD BENLH

AT HYDERABAD

0.A.10.859/96 Date of Order: 19.7.96
BETWEEN

P,Subramaniam .» Applicany,

AND i

1. The Chief Commissioner of Customs
and Centpal Excise, Govt. of India,
L.B.Stadium Road, Basheerbagh,

Hyderabad,
~ Centfas drcise; "wof T et TEGRE] -
Guntur - |522 004,

3, The Chief Commissioner,
‘Customs and Central Excise,
121, Nungampbakam High Road,
Madras - |600 034,

4, The Comm;ssioner of Customs,
Custom House, Govt, of Indis,

Madras - (600 0Cl, ) .. Respondents,
Counsel for the acplicant es Mr,P.,Naveen Rao
Counsel for, the Respondents .. Mr,V.Rajgswara Rao

-

CORAM

HON'BIE SHRI R,RANGARAJAN : MEMBER (Apmy,)

JURGEMENT

- . -

TN

I Oral ord?r as per Hon'ble Shri R.Rangarajan, Member (Admn, ) X

— - -

Heard Mr.P.Naveen Rao, learned counsel for thejapplicant

and Mr,V,.Rajeswara Rao, learned standing counsel for fhe respondent

2e ' This| 0A is filed for setting aside the impugneirorder
No.C.No,I1I1/3/14/96-E,2, dt, 5,6.,96 issued by R2 whexeby his
request for| transfer to Madras_CommigsiOnarate_was,not_accepted
by the Commissioner and for a consequential direction| to the

respondents| to consider his request for inter commissionerate

transfer from Guntur Commissionerate to Customs Housel, Madras

. .




0020'

<)

&

as per the provisions contained in the Central Excise|and land

|

Customs Depértment Group-C posts Recruitment Rules, 1979 and

_as per the rules issued by Central Board of Exercise gnd CuStoms,

3. The learned standing counsel brought to my notjce the

relevant instruction No,F.No,A,22015/34/80~A3,I11,B, dt, 20,5,80

(A-3) wbich:éives the delegation of powers to the heads of dept,

for permitting inter collectorate transfer of Group~Clofficers,

As per para-

to other co

locrw‘v (5

2 of this circular tthtransfer from one fommissionarat

ssionerate vestS with the heads of the|department

in this regard, . It is Seen from the,order that his rpquest for

inter commissionerate transfer was rejected by the Commissioner,

(g
Guntur, , the applicant has a further channel to appeal against
this order, '
4, . In view of the above_the applicant's counsel. submitted

that he is now withdrawing this OA and appeal tc Rl. | If the

reply from k1 is adverse to him he will approach this| Tribunal on

that basis %hereafter.

5. In view 0of the above the OA is dismissed as withdrawn

subject to the condition as above, NO costs,

sd

Dated : 19th guly, 1996

( Dictated 1in Open Court )

av«b%-——-—-—’“'"“iiian

( R RANSARAJAN )
Membel (Admn, )

2 WWM £3)




0.h,859/96,

COpy'to=~

' 1, The Chief Commiissioner of Customs arld Central
Excise, Govt, of India, L.B.,Stadium|road,

Basheerhagh, Hyd.

2, The Commissioner of Customs and Central Excise,
Govt, of India, Guntur.

3. The Chief Commissioner, Customs and|Central
Excise, 121, Numgambakam High Road, |Madras.

4. The Commissioner of Customs, Custom|House, Govt.
India, Madras. :

5. One copy to sri. P.Naveen Rao, advopate, CAT, Hyd

, 6, One copy to Sri., V.Rajeswar Rao, Ad@l. CGSC, CAT,
Hyd,
' 7. One copy to Library, CAT, Hyd.

' 8., One spare copy.

Rsm/~ : i
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